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THE DEPUTY CHAIRMAN: 1 nave |
not allowed out of that. I shall count
the time when you begin,

SHRI G. RAMACHANDRAN (Nomi
nated): I would only suggest that
these ten minutes may be added by
you to the other debate.

SHRI OM MEHTA (Jammu and
Kashmir): I would like to know on
what date we wrote to neutral coun-
tries that ships containing Indian
cargo should not touch Pakistani ports
and, also, I would like to know how
many -countries, after receiving this
communication from us, actually
allowed their ships to touch Pakistani
ports. What are their names?

SHRI RAJ BAHADUR: I will not
be able to give the exact date, but
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SHRI M, M. DHARIA (Maharash-

tra): The hon. Minister stated and

rightly so that since war was not de-
clared the establishment of the prize
court 15 ab imitio void and illegal. But
Pakistan has already established a
prize court and they have gone ahead
with the prize court. May we know
what action we intend to take against
illegal action of Pakistan namely,
the establishment of the prize court
and the decision that will be taken
by the prize court and its execution?

SHRI RAJ BAHADUR: The first step
that we have taken is to declare that
we shall not recognise that these
courts are valid or any orders passed
by them are legal or valid or binding.
We have also declared that anybody
who takes any property by purchase,
sale or otherwise, as a result of the

perhaps it was the 8th September
when first of all we asked that Indian
cargo should be booked in Indian
ships or other non-Pakistani  ships
and Pakistani cargo should be shipped
in Pakistani vessels or other shipis,
which did not come to India. I am
sorry I will not be able to give a firm
date. That is my recollection. So far
as countries abiding by it are con-
cerned, all cauntries gave wus their
agsurance and most of their ships
came to our points directly without

action or the proceedings of these
courts, shall not be binding on us. We
shall not recognise the transfer of
ownership and it shall be dealt with
as stolen property. About other
actions to be taken by us vis-a-vis
Pakistan, I need not detail them.

RESOLUTION RE CONTINUANCE
OF PROCLAMATION UNDER

touching  Karachi. (Interruption.)
There are three types of cargo, viz.,
bulk cargo, oil cargo and general
carge. The bulk cargo and oil cargo
were not at all affected. The only
cargo which was affected was general
cargo. In that also, India-Australia,
India-USSR and India-Japan Confer-
ences were not affected. Only India-
UK and India-USA Conferences were
affected. We can say broadly
ships belonging to these countries
were in difficulty. As many as 38
ships out of 49 that came after the
starting of the war came directly to
India and thereby we were able to
save as much as about 1,00,000 fonnes
or 1,50,000 tonnes of our cargo valued
at about fifty million pounds.

ARTICLE 356 OF THE CONSTITU-
TION IN RELATION TO THE
STATE OF KERALA—continued.

THE DEPUTY CHAIRMAN: Mr.
Govindan Nair may continue his
speech. The time will run from now.

| SHRI M. N, GOVINDAN NAIR:

Madam, while we were adjourning I

was referring to the letter of the
Governor recommending to extend
the President’s rule in Kerala. The

reasons he has brought forth are two.
Firstly, he says that he consulted
many of the opposition party leaders
in Kerala and from that he was con-
, vinced that there was no possibility
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of forming a stable Ministry even if
elections were conducted. The second
reason he had given was that because
of the emergency, many people felt
that there should be no elections now.
I could quite understand a Governor
after an election consulting the oppo-
sition leaders about the possibility or
otherwise of forming a Ministry. But
I can never understand why the Gov-
ernor has taken this trouble of call-
ing the opposition party leaders and
discussing with them whether there
will be a Ministry, whether there will
be a united front between this party
and that party, and all that. 1 can-
not understand that, because here it
is not a question of coming to some
understanding between the Governor
and the leaders of political parties.
It is a question which has to be
left to the people. That is why we
should have elections. Election is
.an opportunity given to the people to
give their verdict as to which parly
should rule or which party should
-not rule. Why should you deny that
to them? This is a most undemocratic
step you are taking, and you should
also remember that it is not only
for six months just before the last
election we had President's rule; the
President’s rule is continuing for the
last one year, and by this proclama-
tion you want to extend it to another
six months. Secondly, the question
of emergency also should not stand
in the way of conducting an election,
because in a democratic system  an
elected Government in Kerala would
be able to serve the cause of the
emergency much better than a rule
by the President. So, on those two
grounds I oppose the resolution, and
the Government should leave it to the
people. Why should you trouble
ahout whether after the election there
will be a stohle Minfstry or not?
Election is an opportunity for the
people to decide. So, to deny the
people of that opportunity is wrong,
undemocratic, and it should not be
done. In the situation of an emer-
gency an  elected Government in

Rerala would be much more helpful.
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So, on these two grounds I strongly
oppose this.

Then during the speech made by
the hon, Deputy Minister

AN HON. MEMBER:
State.

Minister of

SHRI M. N. GOVINDAN NAIR:..
Minister of State, that document
which was read—it was an attempt
on the part of the Minister of State
to convince this House. . . |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI JAISUKHLAL HATHI): 1
have not read anything,

SHRI M. N. GOVINDAN NAIR: All
right, It was Mr, Mishra. 1 said
Deputy Minister. Somebody said
Minister of State. There are innu-
merable Ministers. So it is very diffi-
cult for people like us to know 1t
exactly. In that speech he tried to
enumerate many things that had been
done there and to show that every-
thing was well in Kerala. He spoke
about the Consultative Committee, he
spoke about the Cabinet Committee.
I am pointing out all this to show that
this plan of extending President’s rule
in Kerala was not something which
emerged after they have received the
letter of the Governor. The way in
which they have started to present
the affairs in Kerala shows that they
wanted to continue the President’s
rule for some time. That is why im-
mediately a Cabinet Committee was
formed, and the Consultative Com-
mittee was given at least informal
powers to discuss other things. So
from all this it is clear that the rul-
ing party was thinking in terms of
extending the President’'s rule in
Kerala as far as possible. This also
is a wvery undemocratic attitude.
Whenever there is an occasion, you
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always speak in terms of democracy. | whether

But when some crucial questions
come, you prove yourself not very
faithful to the idea of democracy.
That has been our experience. So I
want the House to consider this
question more seriously, and I think
those who are democratic wil] sup-
port my stand in this debate.

SHRI AKBAR ALI KHANff If I
understand right, the rightist Com-
munists are not so keen for election.

SHRI M. N. GOVINDAN NAIR:
‘Who says? People like you advocate
some causes.

SHRI P, K. KUMARAN (Andhra
Pradesh): The Governor has written
like that.

SHRI M. N. GOVINDAN NAIR:
Mr. Akbar Ali Khan always inter-
rupts me. He likes me so much that
he likes to interrupt whenever I
speak. So do not bother. Let my
time be not wasted.

Coming to the contents of the letter
wherein he deals with how questions
were tackled, there I have to draw
your attention to some of the things
he has said. He has spcken about
food. He has said that the Consulta-
tive Committee decided to increase
the quantum of rice that was given
to Kerala, and it was given for a
month or so. He has mentioned that.
At two meetings repeated decisions
were taken that the rice quantum in
Kerala should be increased. But with
great (difficulty for one month or so
it was increased and again it has
been brought down; and during that
period when the rice quantum was
increased, the wheat quantum w s re-
duced. Now in the name of emer-
gency both the quantumg have been
reduced and we are getting a lesser
ration than in =nme other places.
‘Why does it happen? Here I want to
draw your attention to certain deve-
lopments that are happening outside
Kerala, because as far as the question
of food is concerned Kerala has to
depend on other parts of the coun-
try, especially the surplus States, and

.
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we starve or live depends
upon a correct policy followed by the
Food Ministry. There is going to be
a shortage of food for at least a da-
cade. That is admitted, but all the
same under such a situation it is
necessary that the entire food
resources of the country should be
mobilised and pooled and it should be
equitably distributed. Now what is
happening? We have been always
clamouring that there should be State
trading, that the wholesale trade
should be monopolised by the State.
Al] that we were raising, Govern-
ment had taken certain half-hearted
measures. And what are those mea-
sures? They have a Food Corporation
now. I have been following how the
Food Corporation which has the res-
ponsibility of procuring and distribut-
ing foodgrains has been functioning.
Now, Andhra Pradesh is one of the
surplus States. And the Food Cor-
poration contains a number of officers
from Andhra Pradesh. Andhra Pra-
desh has decided that the Food Cor-
poration shall not make any purchase
from the surplus districts of Godavarl
and Krishna, that the Food Corpora-
tion can purchase only from Raya-
laseema which itself is a deficit dis-
trict. In Punjab, the State Govern-
ment refuses to allow the Food Cor-
poration to buy food from there. So
is Orissa doing.
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SHRI ARJUN ARORA (Uttar Pra-
desh): Is the hon. Member advocating
that.. .

SHRI M. N, GOVINDAN NAIR:
Kerala is 50 per cent deficit in food.
1f you follow this policy, if the Food
Corporation which is expected to buy
food from the surplus areas cannot
purchase, we will be starving. That
is why I am raising this question. So
even though the Food Corporation has
been formed, the surplus States are
refusing to allow it to buy foodstuffs
from them; the Food Corporation can-
not buy foodstuffs from those States.
And Shri Subramaniam or Shri Hathi
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cannot perform any miracle and give
food to us. So we are very anxious
to see that a proper fooq policy is
followed. If the Centre feels that it
cannot ‘enforce its decisions on the
States, if we are going to allow these
States to follow their own policies,
then I tell you—emergency or no
emergency—this country is going to
disintegrate. It is a very serious mat-
ter. I think Government have to
take a serious stand on this matter
and see that the extra food the sur-
plus food, available in other States
is procured and distributed equitably
among the deficit States, Unless that
policy is followed, there will be diffi-
culty for us. And it is not only diffi-
culty for a particular State, it is
going to disintegrate this country. 1f
you want to prevent it, you have to
take serious note of the situation and
assert your rights and you have to
tell the States to be in their places.
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SHRI LOKANATH MISRA: But the
State Ministers do not want to do
away with their source of income.

SHRI M. N, GOVINDAN NAIR:
That is another matter; whether they
want to finish off the country, that is
the question. This is with regard to
the all-India policy.

Now, coming to the States, Keraia
is a State which has many  rivers.
It wil] be criminal if because of
drought the crops are allowed to fail
in our State. Now, I want a catego-
rical answer from the  Minister. I
do not want to know about the
amount of money spent on irrigation
there during the last one year; I want
from him an answer clearly as to
how many additional acres of land
have been irrigated in Kerala during
the last one year. The rivers of
Kerala flow into the Arabian Sea.
Now, the Madras Government s3ay,
“Why do you allow these rivers to
flow into the Arabian Sea? Why don’t
you divert them to Madras?” You may
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divert them to Madras or you may
divert them to the Arabian Sea, that
is not my concern., When you are
short of food, when there ig this faci-
lity of irrigation, lift irrigation,
should not Government apply their
mind and see that the lands in Kerala
are irrigated? Are you going to leave
the farmers of Kerala to the vagarious
behaviour of the monsoon? 1 want
to get a categorical answer from the
Minister on this point as to how
many new schemes have been work-
ed out during the past 14 years to
bring more acres of land under irri-
gation.
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Now, coming to the question of in-
dustries, Kerala is a State which has,
unfortunately, no iron ore or coal
mines. Our strong point is the cheap
electricity which we can produce.
Compared with any scheme in  any
part of India, Kerala and Mysore can
provide the country with the chea-
pest electricity. Unfortunately, the
state of affairs in Kerala is such that
we have to depend on the neighbour-
ing States for the working of our
industries, foy electricity, So we—a
State which can produce electricity—
are going with begging bowls before
Mysore and before Madras for electri-
city.

Now, a thermal plant had been
given to us. It was said that they
were going to establish a thermal
plant. But the latest report is that
Government have decided to stop il.
I do not know why. Now, Dr. K. L.
Ran is a Minister because he is an
expert on these affairs of power, irri-
gation and all that; he did not come
jnto Parliament like Shri Akbar Ali
Khan; he was not a politician. . . .

SHRI A, D, MANI (Madhya Pra-
DESH): Do you mean to say that . .

SHRI AKBAR ALI KHAN: But he
is really an expert and a very good'
man.
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SHRI M. N. GOVINDAN NAIR: A
technical committee of his Ministry
had decided upon allotting a thermal
plant to Kerala, So the Minister him-
self, an expert, and then also g techni-
cal committee of his Ministry, they
have approved of the scheme. But
suddenly comes a new expert com-
mittee. Why? This new expert com-
mittee was formed to sabotage the
whole thing, and it was done. I ex-
pected him to be here. That is why
in the morning I said that I would
like to have some Ministers here.
Shri Hathi will take notes and say
that he will convey these things to
him. But Dr. K. L, Rao should have
been there. Why did he appoint that
expert committee? (Interruptions.)
And he got somebody from our State
also to agree to be on it. When the
Minister wants it—he is the boss—an
Under Secretary or a Secretary will
okay anything. Now, I give you
another example. You know about
the Idikki Project. It was decided
here that it should be put off. And
he got the agreement of the Chair-
man of the Electricity Board in our
‘State, When the question became
public and it was raised, he said, “I
did not sign, I kept quiet.” This was
what happened. It may not be un-
usual for all these things to happen.
But unfortunately the burden falls
upon our poor State,
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Then, I want to know what is the
position about this thermal plant.
Tinally, because I was in the Consul-
tative Committee, the question was
raised and then it was assured that
the Idikki Scheme would be taken
up. Now, I raise this question. I
want a categorica] answer from the
‘Minister whether we are going to get
a thermal plant or not.

SHRI JAISUKHLAYL, HATHI: 1dikki
is not a thermal scheme.

SHRI M. N. GOVINDAN NAIR: 1
thought you remember .
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SHRI JAISUKHLAL HATHI: idikki
is not a thermal scheme.
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SHRI M. N GOVINDAN NAIR: I
was telling you how the Idikki Pro-
ject was thrown out. There was an
attempt here to slow it down in some
manner., With regard to this thermal
plant also some attempt is being made
here to see that it does not come to
Kerala., Now, a Technical Committee
of the Ministry of Irrigation and
Power has approved of it. The x-
pert himself, Dr, Rao himself, said it.

(Titme bell rings.)

I think that I have got some more
time.

THE DEPUTY CHAIRMAN: There
are only three hours and there are
many speakers.

SHRI M, N. GOVINDAN NAIR: I
am taking a loan of a few minutes
from Shri Kumaran.

THE DEPUTY CHAIRMAN: That
is all right. Even so .

SHRI M., N. GOVINDAN NAIR:
Speaking about the backwardness of
Kerala, everyone says that employ-
ment is the only solution for the
problems of Kerala. But when the
question of industries comes up, when
the question of starting of new in-
dustries comes up here, we are not
in the picture. But since there is no
time now, I will not elaborate on that
point. Now, under the Commerce
Ministry, in the name of export pro-
motion, factories are going to  be
started, textile mills are going to be
started, in different parts of India.
I want to know whether in an area
which is so backward in industry we
can have at least one. I am waiting
to hear a positive reply on this ques-
tion from the hon. Minister.
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Then with regard to the excellent
rule that is there, I have to point out
one or two things. Recently there
was a Pay Commission appointed to
look into the scale of pay which the
grade IV officers are having. A re-
port has been submitted. What 1
want to point out is this.
cost of living has gone up so high,
when dearnesg allowance has to be
increased, definitely the income of the
lower group must go up. But they
used even this emergency as an oppo-
rtunity to see that the higher bosses
get a much higher pay. Now from
the amount that has been given to
the lower section, 50 per cent. has to
be given towards Defence Bonds. The
Secretaries and Under Secretaries
need not pay anything out of the
money which they get because they
do not receive any dearness allowance,
So even during the time of emergency
when such problems arise it has al-
ways been the habit of top-ranking
officials to try to grab the maximum
out of every situation.

1 will go to another instance. In
Kerala even from the time of Sir C. P.
Ramaswamy Ayyar transport was
nationalised: it was functioning as
a "department of the Kerala Govern-
ment. Recently it was made into a
Corporation under the advice of the
Centre. Here I want a categorical
answer from the Minister. Before
taking over this industry how many
of the top ranking officers were re-
ceiving more than Rs. 1,000?7 My
understanding is that even the top-
most man received only Rs. 800. Now
not one more but has been added.
Nothing has been done to improve
the conditions of travel or amenilies
to passengers. Yet to my understand-
ing there are three or four top rank-
ing officers drawing Rs. 2,000 and

Rs. 3,000.
THE DEPUTY CHAIRMAN: You
have taken nearly 25 minutes. You

When the
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must wind up now. You must give
a chance to others also.
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SHRI M. N. GOVINDAN NAIR: We
do.

THE DEPUTY CHAIRMAN:
is all right.

That

SHRI M. N. GOVINDAN NAIR:
Should I not say something about the
Sadachar Samiti?

THE DEPUTY CHAIRMAN: Please
wind up with the Sadachar Samiti.

SHRI M. N, GOVINDAN NAIR: You
gave Sadachar Samiti to Kerala to
do away with corruption. But you
are not releasing the report. Excuse
me, you are not looking info the
functioning of the Sadachar Samiti.
Out of the nine districts of Kerala,

you have introduced the Sadachar
Samiti in six distriets.
SHRI A. D. MANI: Only six,

SHRI M. N. GOVINDAN NAIR:
Yes. In the annual report that has
been submitited they cover only two
thirds of Kerala, not the whole of it.
Total complaints registered were
1,143 highest record. There is no
other State which can compete in this
with Kerala. Even though only two-
thirds of Kerala was brought within
the orbit of the functioning of the
Sadachar Samiti, the number has gone
up to 1,143. And I think in the mat-
ter of pending cases also we top the
list, we have 293 cases still left. That
shows that not only there is not much
improvement in administration abount
which the Minister made claim;
things are going from bad to worse.

Let me give you another example.
Mr. Jain. the Governor, is very
anxious to see that things are speed-
ed up. He issued an order saying
that within such and such a date all
the old files should be disposed of,
something like that, But our Secre-
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did it. On that particular day the
file was closed. It was pasted and
sent,
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SHRI M. P, BHARGAVA  (Uttar
Pradesh): They knew all these things.
That is now they dealt with it.

SHRI M. N. GOVINDAN NAIR: And
then what happened? They sent the
files written there as “closed’. Does
i1t mean they were really closed? It
meant that new papers and new
queries that come would pe treated as
fresh cases. That is how they are
managing. So in the toning up of the
administration or in the general situa-
tion there is no change.

Then there is discrimination. When
you formed a sub-committee, I
thought you would at least have some
consideration for Kerala. We do not
want any special consideration, but at
least we wanted a fair treatment from
you. But unfortunately we find that

things are proceeding in the same
way as they were before. I think
this attitude of the Centre must
change and the Government should

take immediate steps to see that a
democratic form of Government is
established.

SHRIMATI DEVAKI GOPIDAS
(Kerala): Madam Deputy Chair-
man a very simple question raised in
the Resolution before the House is
whether the President’s Rule in
Kerala should be extended fop SIX
months more. 1t is a very simple
question and the Governor has given
his assessment of the situation in
Kerala. He has consulted all the
political leaders and drawn the con-
clusion that in the situation as it
stands now there is no chance for a
fresh election there. So no political
party can come to power and form a
Ministry.,

Madam, Mr. Dahyabhai Patel from

They

the Opposition criticising the proce-
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dure of approaching Parliament for
agreeing to the extension of time
said that it is unconstitutional. Madam,
the proviso to clause (4) of article 356
of the Constitution says:—

4

“Provided that if and so often as
a resolution approving the conti-
nuance in force of such a Procla-
mation is passed by both Houses of
Parliament, the Proclamation shall,
unless revoked, continue in force
for a further period of six months
from the date on wkich under this
clause it would ‘-otherwise have
ceased to operate, but no such Pro-
clamation shall in any case remaln
in force for more than three years;”

So up to three years it can be extend-
ed 1f the situation so warrants. This
is provided by the Constitution. Then
hew can we say that it is unconstitu«
tional? It is all according to the
Constitution. It is according to the
democratic principles that we are
providing the protection of Parliament
to a State which has no possibility of
having a democratic institution, Now
I have gathered that there is a
trend of thought among a section of
our Members and people in other
States that the Kerala State is an
unruly one where no form of consti-
tutional machinery is allowed tc be
run and that it is an orphan and
always a liability for the Union Gov-
ernment. I do not blame those who
are being led to think on those lines
because it is the third time that we
are experiencing President’s Rule in
that small State. But anybody could
find how law-abiding, educated, cul-
tured ang intelligent the people are.
There are ample instances of people
who have been Governors there.
There is a Member of this House who
was a former Governor of Kerala,
I would suggest that you get the
opinjon of the Governors who have
come closely into contact with the
people there to find out what sort of
people we have in Kerala, whether
they are intelligent and law-abiding.
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We have so many instances to show
that they are very much law-abiding
and intelligent as well as sound peo-
ple. Very recently the Kerala State
experienced a very severe food crisis.
I know of instances where so many
children in the schools fell un-
conscious without having anything to
eat. In spile of that there was no
raid, or lawlessness, no killing or
shooting. There was no unruly situa-
tion created in the State as we have
seen already in other parts of the
country if there is a two-day scartity,
as we have for instance, in Bihar. In
Kerala the people were able to keep
their balance of judgment. But I
would like to point out that there
is a limit to patience. If it is tested
so severely, if we poke our hand into
the mouth of a dog which has no
intention to bite, I am sure it will
bite. Just like that, the patience of
the people of Kerala is tested so
severely. Their problems are not
cared for by the Centre whereas they
think that their problems will be
solved by President’s Rule at least.
That is why we find that there is a
situation where we are not having
any constitutional Government and
the people are not voting for any
party. As Mr. Mathen has pointed
out, they have lost their faith in any
of the parties because no party has
been able to solve the problems of
Kerala. Therefore we have to
analyse the reasons for shutting the
gate to the functioning of any demo-
cratic popular Government there.
After seventeen years of freedom and
on the eve of launching the Fourth
Plan, when gall the States in this vast
country have experienced gome eco-
nomic development, the people of
Kerala have found out to their dis-
may that they are almost starting at
the same place where they were
during the pre-independent days. I
may be permitted to point out that
even the industries that are existing
in that State had been started during
the pre-independence times. No tan-
gible industries have come up even
‘though educated unemployment is the
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problem that is facing that part of
the counfry. Unless that problem is
solved, I am sure we are not going to
solve the problem of constitutional
form of Government and it is going to
be a perpetual worry to the Centre—
unless all these problems are studied
carefully and remedied.

As 1 have spoken on severa] occa-
sions, here again I may repeat the
major problems confronting that State,
with the added hope that by repeti-~
tion at least, they may receive the
regard that they deserve. I wish and
hope that this august House may give
due consideration to them and find out
remedies so that again the Home
Ministry may not have any occasion
to come to invoke emergency powers
under Article 356 of the Constitution
and abrogate democracy there.

Speaking on Kerala affairs I am sure
by this time you are all aware of the
present economic problems that are
the root causes of our major diftficul-
tles. T would like to emphasise that
one of the main problems facing the
State is educated unemployment. It
is this intelligent manpower  which
is always dissatisfied and frustrated
that creates an unstable situation
there. This we are emphasising for
so many years and I would like to
say that we are pointing out the pro-
blems of Keral aevery time and so
many times here in this House and
we are getting the same reply from
the Home Minister, That shows that
our problems are always remaining
the same and no remedy is being
achieved. I am sure we are going to
get the same reply even now. For
remedying the educated unemploy-
ment and finding out a solution for
the same, industrialisation is the only
remedy. For industrialisation we
have to find out means. There is
no mineral wealth or oil-fields there
but the only wealth that is abundant
there is the cabacity to produce more
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hydro-electric power. Regarding the
generation of that pewer I am very
sorry to say that even now in spite
of enough potentialities for produc-
ing cheap electricity there, we are
depending on Madras—till now. At
830 pM. we switch on to Madras
electricity. Madras is experiencing
drought and now we have to go to
Mysore, Mysore, I am told, has ask-~
ed for permission from Madras to give
electricity to Kerala. I feel 50
ashamed about such an anomalous
position that Mysore hasg to get the
permission of Madras to give electri-
city to Kerala. That is the position
we are faced with,

Regarding the Fourth Plan, the
Plan will begin with a backlog of
8.45 lakhs of unemployed persons and
it is expected to increase to 17.56 lakhg
of persons by the end of the Fourth
Plan. The outlay suggested will
create 12.41 lakhs additional jobs and
the remaining 5'14 lakhs will be un-
employed and we have to find a solu-
tion even if the programme as envis-
aged by the Government proceeds on
the same lines but as I have already
pointed out, I do not think it is going
to proceed on the same lines because,
as I have already stated, the Central
projects proposed in the public sector
are the Shipping Yard at Cochin, the
Forms Press at Korathi and a Preci-
sion Instruments Factory, Now, after
so much of fighting we got one oil
refinery. About the report received
of the progress made by our Central
Sector projects, really we feel very
sorry. About the Ship-building Yard
I do not know whether we are going
to get it by the end of the Fourth
Plan. This was sanctioned as a cen-
tral sector projeet in the Second Plan.
Now this is not going to be started
even at the end of the Fourth Plan,
Then this will be calculated as our
quota for the Fourth Plan. When th?s
is so, what is going to be the economic
progress?

Regarding Oil Refinery, I wm_ud
like to say that we have received in-
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formation that this Oil Refinery is
going to be of smal] pipes conform-
ing to the size of the State. We are
only 1.2 per cent. of the whole size
of the country and so this Oil Re-
finery will conform to that size, There
is every hindrance created to  real
progress. Even in laying the pipes,
it was to be four lines originally but
it is only two lines now. So that is
the situation there in Cochin. We
know that it is the nearest place to
Arabia from where we are getting
crude oil and consequently the cost
will be less. In gspite of that this
is going to be made the smallest so
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that it cap cater to Kerala State
only, That is the perspective. The
petro-complex industries on which

we were counting very much is kept
apart we are informed, to be given
to some other places so that they may
prosper. People in Kerala feel that,
when we think of South, we think
only up to Madras. Even the rick-
shaw puller knows that, and he knows
the main problems facing Kerala; I
can tell you that even a labourer or
a coolie or a rickshaw-puller knows
everything about Kerala. Yet we are
not agitating for a quick solution to
our problems as is being done in other
parts of the couniry by demonstra-
tions and so on., It is because in
Kerala, everybody is enlightened. I
can tell you that even a biri-maker
in Kerala reads two or three papers
on making biris and hearing the fifth
of them sitting together, four going
on making biris and hearing the fifth
man reading aloud all the papers of
the day. Although the fifth man does
all the 'reading for a day—it goes on
by rotation day after day—and makes
no biris yet in the evening, they will
have the proceeds divided equally

among all the five people. In that
manner they get enlightened on the
problems of Kerala, in particular, and
on the problems in general of India.
So we have to see that the problems
of Kerala are solved, that Kerala is
not discriminated against in the mat-
ter of its development. But the peo-
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ple there feel that they are  being
discriminated against, and we won’t
be able to dupe them. So we have
to find tangible solutions to the burn-
ing problems facing Kerala and seek
ways and means to provide employ-
ment opportunities for the well edu-
cated but unemployed Keralites.
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Then regarding the coir indusiry; it
is one of the oldest cottage industries
we were monopolising. In thet also
there is the Coir Board and we are
trying to make some progress. But
still we are not in a position to find
tangible employment to those who are

engaged in the coir industry. Then
regarding power projects; unless {he
hydel projects are developed, we

won't be able to have industries. In
that connection a thermal plant, as
was mentioned by Mr. Govindan Nair
is absolutely essential; we have to
get it; otherwise the progress of the
State will be crippled. Now during
June-July this year when we were
expecting so much of monsoon rain,
the 'monsoon failed us, and so there
was a 50 to 70 per cent cut in electri-
city supply. Now this happens at a
time when we are faced with food
searcity and more production is our
aim, and the factory—FACT--produc-
ing the fertilisers, going to step up
food production, now that factory had
to practically close down for want of
power. Every year for want of ade-
quate power supply, the factory has
to slow down the production of ferti-
lisers for four months in a year. Now
that means a national loss. So we
shoulq view this in the national per-
spective. Other faclories also suffer

likewise. ,

There are so many points I would
like to raise to show how Kerala's

programmes are disctimimated against,
and I would now refer to our hydel
projects, to the Idikki project, which
was mentioned by the Home Minis-

ter a little while ago. The Idikki
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project is in collaboration with
Canada, Now this was to run parallel
to the Kundah project of Madras

State. The Kundah project was fini-
shed in no time, but regarding this
Idikki project, to look into this, a
meeting was held in the Finance Mini-
ster’s room on 6-2-1965 and it was
ultimately decided to slow down the
progress on this project, a project
where no foreign exchange was in-
volved. So that is the sort of attitude
adopted in our case. And as soon as
we got the newg of its progress being
slowed down. we took the matter be-
fore the Consultative Committee and
before Dr. K. L. Rao, and then only
we got one crore of rupees for this
year, for the last year of the Third
Plan., Now if that be the attitude
shown to Kerala, I would like to say
that it is going to be a perpetual
worry and 'misery to Kerala and it
will affect in some way or the other
the whole of the Indian Union.

Now regarding the Central sector;
regarding the Central institutes also
I would like to say a word. There are
so many Central institutes under the
Health Ministry, under the Education
Ministry and so on, but none of the
Central institufes have been located
in Kerala even though . . .

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION (SHRI-
MATI SOUNDARAM RAMACHAND-
RAN): There are five Central schools
in Kerala, out of all proportion to
the size of Kerala...

SHRIMATI DEVAKI GOPIDAS: My
information is that there is no Cen-
tral institute located in Kerala, com-
ing under the Education Ministry or
the Health Ministry.

SHRIMATI SOUNDARAM RAMA-
CHANDRAN: The Member is making
a wrong statement. Anyway, as far

as we are concerned, it is an absolu-

tely wrong statement,
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“SHRIMATI DEVAKI GOPIDAS: 1
am informed that under the auspices
of the Health Ministry no institutes
have been set up in Kerala. Also I
am told that we have no research
stations set up in Kerala ynder the
auspices of the Central Government.
So nothing has come to Kerala that
way, Even in the matter of family
planning a Central institute ig not
coming to Kerala—that is what I am
informed.
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SHRIMATI SOUNDARAM RAMA-
CHANDRAN: Allotments have already
been made; two institutes are al-
ready allotted . to Kerala State; the
places have been selected and the
staff are undergoing the training. In
fact, Kerala will be starting a training
institute ahead of other States,

THE DEPUTY CHAIRMAN: You
better wind up your speech now.

SHRIMATI DEVAKI GOPIDAS:
Now I come to food and I would like
to say a word. Kerala State is hav-
ing foodgrains only to suffice for a
period of six months of the year, and
for the rest of the year we have to
depend upon other States, especially
on Andhra. In the old days we used
to have Burma rice also and we were
pulling on very well then. Now,
during this emergency our ration is
reduced; we were getting six ounces
of rice and six ounces of wheat for-
merly; now we are getting six ounces
of rice and four ounces of wheat, a
reduced quota. That is the position
now, and this six ounceg of rice, I
would like to say, is only one-eighth
of the Madras measure, and it is not
sufficient even for a child but this is
what we are getting. Our people are
accustomed to eating boiled rice an'
fish curry. Otherwise they cannot
work: they cannot pull on. So as
far as possible we must get all the
ration in rice only and that boiled
rice.

Then I would like to point out tfo
one constit{utional lacung that exists
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now, a lacuna we are faced with.
Now, 'when the President and ‘the
Parliament have taken charge of our
State, when there is no legislature
there, Parliament is duty bound to
find a solution to this lacuna, and the
lacuna ig this. Here in the Rajv
Sabha we are paving one seat already
vacant, a seat assigned to Kerala, and
by the end of this year or so three
more Members of this House are going
to retire, and we have no electorate
to elect the Members to fill the vacant
seals. It 'means that we have nec
popular Government in our State nor
a popular' body at the Central leve’
nor even enough Members in Parlia-
ment to represent the State. I woul”
therefore like to request the Home
Minister to find out a solution for
this constitutional lacuna that we-are’
faced with. I thihk we may have
some provision by which this lacuna
could be filled up; there must be some
provision somewhere to fill the wvoid
caused; it may perhaps be necessary
to amend the Constitution even.
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THE DEPUTY CHAIRMAN: Your
time is up and you must conelude
now.

LPAPE I OE T LR 3 & F RV L O

SHRIMATI DEVAKI GOPIDAS: So
I would request the Home Miister and
the concerned other Ministers to see
that all our burning problems gare
solved, so that our educated unemploy-
ed people can be provided with jobs
and employed usefully for the welfare

of our State.
B EY N

In the defence sphere also we have
not lagged behing other States with
all our handicaps; we have not, lagged
behind any in our duty during this
Emergency. 74.8 per cent of the girls
working in the army haspitals  are
from Kerala, and there are so. rgany
people in the fighting ranks also, offi-
cers and men. So there also we. have
not lagged behind. . Cromen

THE DEPUTY CHAIRMAN:
have taken far too much time,

You
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SHRIMATI DEVAKI GOPIDAS: We
have donated about Rs. 68 lakhs to the
National Defence Fund and have
contributed to the Nationa] Loans
raised. So we have not lagged behind
other people in any respect, and there-
fore our problems have to be solved
satisfactorily by you.

SHRI G. RAMACHANDRAN (Nomi-
nated): Madam Deputy Chairman, I
speak both as a person coming from
Kerala, and also as a person belong-
ing to the Republic of India. I have
great effection for my own State, if I
may say so, and I know my State
quite as well as anybody sitling on
the floor of this House, This resolu-
tion which has now come before this
House is a major policy resolution,
and it is a major political policy re-
solution. We have had Governor's
rule for six months and we are now
asked to extend it for another six
months. I have not the slightest doubt
that at the end of this six months, the
Government will come forward asking
for a further extension of six 'months,
and so on, till the general elections
are reached.

SHRI EBRAHIM SULAIMAN SAIT
(Kerala): Have they already decided
upon it?

SHRI G. RAMACHANDRAN: Par-
don?

SHRI EBRAHIM SULAIMAN SAIT:
Have they already decided upon that
1 ask.

SHRI G. RAMACHANDRAN: I con-
sider this a very disquieting and dis-
creditable matter in the Republic of
India, and looking at it from a non-
party point of view, looking at it from
the national point of view, without
attaching one’s mind to party politics,
I think every party must share in the
diseredit of this thing which is hap-
pening in Kerala. Supposing a thing
like this had happened in Uttar Pra-
desh, that there is six monthg of
Governor’s tule anq somebody comes
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again saying, let us have another six
monthg of this rule, there would have
been a terrible hullabaloo in this
country. If this had happened in
Maharashtra, there would have been
an equally big hullabaloo. But Kerala
is far away, a small state in one
corner of India.
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AN HON. MEMBER: Its soung does
not reach here,

SHRI G. RAMACHANDRAN: And
the Congress has made such a perfect
muddle of the situation in Kerala . ..

SHRI DAHYABHAI V. PATEL: Not
only there, but everywhere.

SHRI G. RAMACHANDRAN: that
they do not know how to get out of
it. What was my hon. friend asking
'me?

SHRI DAHYABHAI V. PATEL: 1
sald they have made a muddle not
only there but everywhere,

SHRI G. RAMACHANDRAN: I will
join issue with you on that when we
deal with other matters. But at the
moment I am saying that they have
made a great muddle in XKerala. 1
have gaid that on twg occasions be-
fore in this House and I am thoroughly
unrepentant, We fought for the free-
dom ot India and my major share in
that battle was fought in Kerala. My
hon, friend Shri Govindan Nair and
a number of others sitting here
fought ruthless tyranny in that part

of Kerala called Travancore, We
had a man there to fight with,
a

SHRI A. D. MANI:" Whg was the
man?

SHRI G. RAMACHANDRAN: A
very big man, a very strong man. Mr,
Mani knowg him.

SHRI N, M. ANWAR (Madras): He
is a close relation of Mr, Mani.
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SHRI G. RAMACHANDRAN: I
don’t know, I congratulate Mr. Mani
on that relationship. But Madam, for
us who fought for the freedom of
Kerala along with the freedom of the
whole of India, it is very difficult to
tolerate this President’s rule in that
part of India. President’s rule is as
bad as bureaucratic rule. It is not a
question of who is the Governor.
The Governor may be a good man or
a bad man, a party man or a non-
party man, though it is very unfor-
tunate that the present Governor is a
party man also,
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AN HON. MEMBER: No, no.

SHRI G. RAMACHANDRAN: And
he hag hig official advisers, I know
Shri A. P. Jain and he is a very esti-
'mable gentleman, But he belongs to
the ruling party angd in a situation
like the one in Kerala, when no party
could form a government, and we had
to send out g Governor, we could
have sent out a non-party Governor.
But all that is wishing after the event,

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh): How does it help?

.

SHRI G. RAMACHANDRAN: I only
say this to stress my main point.

SHRI GOPIKRISHNA YVIJAIVAR-
GIYA (Madhya Pradesh): The local
circumstances are like that.

SHRI G. RAMACHANDRAN: I say
that people supporting Governor's
rule, voting for this six months exten-
sion and then bringing up all these
catalogueg of grievances, are contra-
dicting themselves. If you have
Governor’s rule and the three Advisers
ruling Kerala, they are not going to
deal with these matters raised by my
hon. friends from Kerala in the long
list of grievances. If they say that
Governor’s rule should end as quickly
as possible and democratic govern-
ment js restored, then they have some
ground for saying that here are these
grievances and if the Government
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goes back to the democratie limits,
then we can solve them. Now what
interest has the Governor, who knaws
so little of Kerala, in understanding
every aspect of the problems in
Kerala? It is a very very complex
problem in Kerala. Even with a full
democratic government there, it
would be difficult to manage the
situations that arise in that part of
India. So I go back tao the original
theme that it is not Kerala that jg so
much to blame as the ruling party
which is to blame for the ruddie in
Kerala.
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I have long been in the Congress,
Madam, and 1 have great respect and
affection for that party. But that
does not blind me to the mistakes that
it commits from time to time.

SHRIMATI C. AMMANNA RAJA:
You suggest any solution,

SHRI M. P. BHARGAVA: More
than one ruling party is there ia
Kerala.

SHRI G. RAMACHANDRAN: I am
coming to that. I am shortly coming
to that. Now, after having thorough-
Iy mismanaged the elections, the Con-
gresg is again playing the dog in the
manger policy. There are two seg-
tions of the Congress in Kerala. I do
not believe for a moment that it is
impossible to unite these two sections
of the Congress. If there ig imagina-
tion, if there is sympathy, if there is
more understanding than we have had
till now, both the wings of the Con-
gress can be joined together. In fact,
if 1 remember aright—I . may be
wrong—when Mr. S, K. Patil went to
Kerala, he had almost pulled through
an agreement. I am not sure and I
can be -corrected. But then some big
man said that these two partieg shall
not work together. And they them-
selves have fallen into the trap now.
Once it was thought, Madam, that the
Communists woulg remain united.
But they have also gshown that they
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are‘as fragile as any other party, and
théy heve dlso broken up into two
groups and they are at each other’s
throat. This is the trouble in Keraia.
The' Congress could have managed to
find a setution and managed it in a
better way if they really wanted to.
But this is how the Congress did it
and it is the proof of the dog in the
manger policy. The Congress wil] not
rule and the Congress will not let any-
body e€lse to rule. If the leaders of
the Congress would care more for the
good of Kerala and less for the
advancement of theiy own party, the
problem could be solved tomorrow.

Y

LI

Now, we have the Governor’s State-
ment. I have read it with great care.
I find there is nothing neyw in the
Governor’s Report. It is a complete
rehash of everything that has been
said- over and over again, and I do not
think the Governor’s Report is worth
the steel of a real debate in this House,
Let us not take it for granteg that
nothing can be done in this Kerala
sitiation. We have now the Kerala
Consultative Committee and I have
the -honour of being 3 member on that
Committée. 'But” that Committee can
by no stretch of imagination be
considered a substitute for the demo-
critic processes in Kerala. My hon
ftieng Mr. Nanda ang my hon. friend
Mr: Hathi are very estimable people.
Bat ‘when fhey sit on that’ Consulta-
tive Committee, they are not going to
fafe up to the major problems in
Rerala. Indeed, every time we sit on
that Consultative Committee, our
thoughts are: “Let us wait till the
democritic government again returns
here” So they are attending to
toutine matters. They are attending
to things which cannot be put away.
Is“this a solution of the problems of
Rerala? Is this the way to do justice
to' the ptople of Kerala? This Con-
‘sultative -Cothmittee is by no mesns a
substitute.
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I am tempted like many other
friends, to refer to the innumerable
other problemg in Kerala. I some-
timeg remember, Madam, wistfully,
that I was once a member of the Cabi-
net in Trivandrum and I had charge
of many of the nation-building activi-
ties like rural development, local self-
government and so on. I went into
every part of the country studying

the problems of the people. There
are innumerable problems shouting
for solution. Many of them have

been stated ang restated on the floor
of the House. Educated unemploy-
ment iy a major issue, and if you do
not atteai to it, there is going to be
an explosion which is going to shake
the hole country one of these days.
But today when speaking upon this
Resolution I resist the temptation to
refer to any of these problems. May-
be there will be some other occasion.
In my opinion, the Kerala problem
today is a political problem and the
extension of Governor’s rule is the
purpose of this Resolution. I do not
want an extension of this Governor’s
rule even by twenty four hours if I
can help it. Do not follow a dog in
the manger policy. You will not rule
and you will not allow others to rule.
You have ruled out any coalition.
There was once a coalition which
worked very well. Sir, Pattom Thanu
Pillai hag only seventeen Members in
the Socialist Party and the Congress
haqg forty and yet he ran the Govern-
ment much better than this Governor
is running the affairs in the State
today. The Governor may be very
quick about doing things but it is not
a question of being quick about any-
thing. It is a question of understand-
ing the basic problems. If nothing
else ig possible we should strive for a
coalition Government., [ venture to
make a challenge on the floor of this
House, Madam. If two or three well-
meaning and esteemable leaders from
all parties go to Kerala, and not leave
it to the Governor. but call a confer-
ence of all political parties, consult
with them to find out how best we
can solve the problem, a solution can
still be found.
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SHRI A. D. MANI. What happens
to the Governor?

SHRI G. RAMACHANDRAN: The
Governor will go as soon as a solution
is found and as long as a solution is
not found he will be where he is. So,
let us go back to this root problem.
Everything else is awaiting the solu-
tion of this root problem, the restora-
tion of the democratic process in
Kerala. If you now allow a six
month’s extension you wil] have to
allow another six months and another
till the next General Elections come
and by that time the situation would
have become so thoroughly bad that
probably even God will not be able
to solve the problem.

Thank you, Madam.

SHRI PALAT KUNHI XOYA
(Kerala): Madam Deputy Chairman,
I rise to support this Resolution. I
too am not very much pleased with
this idea of giving another extension
but I think thig is the only solution
now and so I have to support it. I
am not a constitutional pandil and so
I cannot go into all the details but as
a Member coming from Kerala I wish
to have some of my opinions expres-

sed here. The problems of Kerala
are many and on several occasions
they have been expressed here by

many Members from Kerala and out-
side. Ag some of the Members have
said, there is a Consultative commit-
tee on Kerala functioning now. We
haq hoped that ipn the absence of a
duly constituted Assembly there this
Committee could function as such to a
certain extent. I do believe that we
can do quite a lot. I am glad to say
that the Members of that Committee,
the Home Ministry and our own
Governor there are taking whatever
action is possible but the point is this.
We took thig for a real gun. But un-
fortunately you hear the noise, the
explosion put nothing comes out. It
has become a pop gun now and so our
people are asking.us who are here.
It is not because of absence of plans
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or anything like that but there is
something wrong somewhere which
we cannot find out or do not want to
find out. I cannot say what it is.
Mr. Ramachandran said that there is
a quick. solution for the problems of
Kerala. It is well and good and we
are happy to have that but what is
the solution and who is to bell the
cat? You talk about the beautiful
scenery of Kerala, the green lands,
our forests, the cleanlines of our peo-
ple, the educated masses and all that.
There is a lot of stress about the high
percentage of literacy there and we
are very proud of it but if what is
happening in Kerala today is the
result of high literacy then we will
have to think whether we should go
in for this rate of literacy in other
parts of India. Some people say that
the problem is due to communal and
caste considerations while some gay
that it is purely political. I stress
that it is political but communalism
and casteism have also a hand. You
will find it existing there, existing
with politics, something like a burqa
covering it. They attain some results
with this and some of the people are
utilising it to the maximum without
being questioned. People know the
bad effects of this but they close their
eyes, for what reason, I do not know.
Everybody wants to hug this, includ-
ing my Party. My party committed
the first mistake which was followed
by the others. They did this because
mnstead of looking forward towards
the betterment of the State and this
country, they wanted quick results.

. SHRI LOKANATH MISRA: Dié
they resort tp communalism?

sLr :

SHRI PALAT KUNHI KOYA: Yes,
1 do not deny that. I am sorry I have
to explain so many things here which
is not a suitable place and this is not
the correct time. I do not think many
of the hon. Members here know about
the Muslim League and its old history
and the part it wag playing in my
part of the country, Malabar. 1 was
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fighting against it tooth and nail from
the beginning, in 1937 and 1938. Dur-
ing our fight for independence that
.Party came out with this two-nation
theory. As a Muslim I could not
agree with that and so we had so many
troubles from all parts, including the
then Government. The Muslims of
India were told that after Partition
they would not be safe here. M.A.
Jinnah was a lawyer and he had no
heart. There are so many reports
available even today in the old records,
including that infamous Pirpur
Report, which said that the Muslims
would be finished when the Britishers
left India. We said that this would
never happen, that we woulg remain
united, that every community would
be safe here after the attainment of
independence but all that fell on deaf
ears.

But now you find the things are
coming. We were telling them but
we could not again back the follow-
ers of the Muslim League. Why?
Because our ‘leaders, our Government
themselves for their immediate needs
wanted to have help from these peo-
ple. They even went so far as to say
that they are not communal parties
but they are only political parties.
That was the certificate they gave.
With the aid of this certificate these
people were parading there. I ought
not to have raised this point here but
I had to do so because an hon. Mem-
ber of the Muslim League Party in
the Lok Sabha when speaking on
Kerala has brought out some charges
against the Congress and the Muslims
who are in the Congress. I do not
know why they are against us. The
Muslim Leaguers are more against
the other Muslims who are in the
Congress than they are against the
other communities in India. I do not
know why. Whenever they get a
chance they want to bring out some
charges against us. For everything
they say it is the nationalist Muslims.
We do not like to be called nationalist
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Muslims. It is a name bestowed on
us by the Muslim Leaguers. If one
party is national, who are the others?
While conferring a name they said
Pakistan which means  holy place.
If it is a holy place it means all others
are unholy places. I ask then this.
If they say we are natiomalist Mus-
lims, what are they? But whatever
it is, during the emergency we are
glag that these people are coming
and standing with us and saying ‘we
are with you; we are for India’. That
is very good: we like it but when they
are questioned about their fidelity
they get angry. Why should they get
angry? They get angry because of
what they have done in the olden
days. It is still with them. There is
a saying in Malayalam:

658

Pasu sattalum morin puli Pokukayilla

It means that even after the cow dies
the sourness of the buttermilk will
not disappear. So it is still there.
They have not told the ordinary
masses that their two-nation theory
is not correct. They have not open-
ed their mouth about that. Now
they just wait for some statement
from Pakistan and immediately the
first thing they do is to come out
with a statement repudiating that. By
that they can save their skin but not
the other millions of Muslims who
are in India. Here there is a Consti-
tution and constitutionally we are
provided with some help and all that
but as 3 member of the minority com-
munity I believe and I tell my count-
rymen of the minority community
that instead of depending upon these
constitutional rights and methods we
want the closest relation with and
love of the other communities here.
Even your Supreme Court protection
cannot be better thap that. We are
working for that and we want to see
that this is established. But unfor-
tunately in Kerala this is not the
case. Even the masses are in the
dark. They do not know this and
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whesiever these people get a chance
they hit at us. Now what happened
there? He was speaking about the
duly constituted Kerala State Wakf
Board and his complaint was that the
K.P.C.C. President and some of the
nationalist Muslims who have po right
over the Muslim masses have entered
inte this. They are trying to create
this sort of picture. There are eleven
members in all of which three of us
are there and one Muslim Leaguer,
that is, himself. The hon. Member
himself is a member. There are
seven other people without any party.
He is not going to gain anything out
of this; yet thig is for propaganda in
his  constituency and in our parts
where we have to work for our party.
There the people say that these peo-
ple are always saying these things
and the Congressmen are not saying
anything against them. So I want to
see that these people are kept aloof
and I request every political party to
shun them and keep them aloof like
lepers; otherwise they will also get
this disease. I am not telling this
only to my people but I request all
of you. But unfortunately when an
election comes you find a tendency
among everyone including the Com-
munists who are dead against this
communalism. We hear long talks,
tall talks from all these people but
when actually the time comes we find
them hugging these people. What
beauty this so many times divorced
girl has I do not know but still there
are so many suiters. I say we must
keep them gloof without giving them
any encouragement. I am speaking
only about the Muslim League, not
about the Muslim masses. There is
confusiony in thinking as to what the
Muslim League is and what the Mus-
lim masses are. I am very much
worried about this. There is mis-
understanding among the people.
They say Muslim League means Mus-
lims. That has been their demand.
Even in that speech he was qUestion-
ing about the sationalist Muslims be-
cause it is a comp’etely Muslim body;
all the eleven members are Muslims.
It is a religious thing and that is why
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he is worried about that. Now 1 am
a Muslim; but no; they have believed
and they do still believe that unless
and untill a man comes out as a Mus-
lim Leaguer he is not a Muslim and
that 15 where we differ. That has
been their demand and that was the
foundation tor the two-nation theory
and the unfortunate divisice1 of the
country. Still they are holding on to
this and some.are duped by their
statezaents. We must therefore be
very careful. They have not acted
against the contention of other peo-
ple because they cannot do that. What
can they do against India? Nothing,
but I am speaking on behalf of the
other Muslims who want to live here
happily as brothers as we do and as
our tradition is. In Kerala we did
not come there with weapons; we
came as merchants and traders. Only
eleven persons came; we are 38 to 40
lakhs today and how did it come
about? It was pot with sword or
gun; as in northern India no Moham-
mad Ghori or anybody else came to
Kerala. The same blood flows in all
of us but let me ask the Muslim
Leaguer whether he will say that his
blood and the blood running in the
veing of other people in Kerala are
the same. He may tell it on the
platform but not to his people. So
we must go all out and keep them
aloof; treat, them as lepers and keep
them aloof, whether our party wins
or not. We can afford to lose and
forget about this. If you want to
strengthen the Congress which is not
communal we must act accordingly.
But yvou have done that mistake and
others are repeating it. You cannot
understand this handful of people.
They are playing the valets; they can
shatter anybody. History has shown
how they supported the P.S.P. how
they supported the Congress. how thev
supported the Communist Party. They
are supporting the DMK, They will
support even the devil: they don’t
care. The only thing they want is
somehow they must be there. And
this is the trouble in Kerala. When
they think in that way, the commu-
nal hatred comes up and naturally
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others alsp retaliate. The Ezhaya
trouble may come up; the Christian
Muslim trouble *may come up; very
many other troubles may crop up. If
you can eradicate this mischief from
our State then the State will be free
of all these things. [ appeal to the
people and the Government fo see
that their communal hatred. their
communalism, must be purged for
ever from this country. Otherwise,
we will never have happiness here.
God willing, we have come to that
stage and 1 think it will continue,
and I ask the Government and the
people to ask the leaders of the Mus-
lim League to say openly that this
two-nation theory is not Islamic. It
was wrong and we do not want that.
Only when they say that, the people
will fully understand it.

-

4 p.M.

ot

[THE VICE«CHAIRMAN, (SHRI'M.
P. BHARGAVA) in the Chair.]

¢

They have infused so much hatred
towards all the other communities
and the Government and the Con-
gress Party that the older generation
has not forgotten it as yet. That is
the trouble, even though he was com-
plaining about some arrests which
took place in Keiala, of Muslim Lea-
guers. He further goes and says In
Bombay, Calcutta and in other places
the Muslim League is functioning. 1
do not know why 1t is called the All
India Muslim League, Its only ail-
India character is in geography. It
will be in the atlas. It will be very
good. It comes only at Madras. That
is their all-India character. It starts
frrm Kasaragode and ends with it.
They call it ‘all-India’. Where is
" this Party anywhere else. There the
Muslims are in a large number. They
can infuse this thinhg and take some
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immediate things for the top people
who have been monopolising i all
these things. I am not concerned
with that. Let them come out. Let
them throw away this garb and come
out openly. We will receive them,
but not with these apologies and
statements. They must really come
out. I ask the Home Minister tfo
come and enquire about the number
of Muslim Leaguers and Left Com-
munists who were taking part in the
organisations and all these ‘jathas’
arranged by the State Government in
these districts and find out the posi-
tion. I tell] you that it is very few.
Only fellows who could be counted
on one's fingers will be there. Even
they are in trouble. They have been
taught. I was told about the arrests
which took place at Kundoti. The
All India Radio was broadcasting
news about the progress of our Army.
It seems one fellow came out and
said: “Oh, your Indian tanks are
made of steel gnd the others are of
paper.” Can any Indian who hears
it keep quiet and close his eyes and
ears? That fellow might have said it
without knowing anything. They are
not to be blamed. These people who
are leading them and who led them
to this end must be taken to task.
It is a sin and it is improper for us
to go and arrest one of these poor
fellows who have been misled like
that. We must do some research and
find out how this happened. If you
are going to give some medicine, that
medicine  should be given to such
persons and not to these people. They
are poor and I can assure you that
my people are good. The Muslims of
Kerala are reliable, I tell you, only
they have been misled. Give us some
time. Then, this political trouble
will stop. Keep them away from all
these committees. He s complaining
about pot putting them on committees.
I ask the Home Mimister to enquire
and find out the number of Muslim
Leaguers and Congress Muslim who
are on the committees in Kerala.
You will find that they are only one
of the five fingers and yet they want
all these things.
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THY, VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Kunhi Koya,
please wind up.

SHRI PALAT KUNHI KOYA: 1
do not want to go further into it.
These are the things.

About the other matters, my friends
have already explained—what things
we were getting and what we want
to have. About electric power, it has
been an  established fact that for
industrial purposes, agriculture and
all that, Kerala needs electricity. An-
other thing is this. There is another
saying in Malayalam, i.e.,, when some-
body is sleeping, you call him in the
night and tell him: You have no
dinner tonight. They saying in
Malayalam is.

Vrangunnavanai Vilichu Unarti Atta-
zhamillennu Paryuka

You have been calling us and telling
us that we wi]] have thermal plants,
that we will have 3 shipyard or we
will have some of these things im-
mediately. We go to our people and
tel] them: You will have a shipyard
very soon. You will have thermal
plant and you will have things like
that. After some time we hear that
nothing is going to happen. It is
going on at «a snail’'s pace. So, please
do something. When the Govern-
ment of Keraly i fortunately or un-
fortunately now under the Central
Government, it is the duty of the
Central Government to see that some-
thing is done to them. Of course,
it is just like a daughter who is
married to everybody and it is divor-
ced again and again. She again
comes back to her parents’ house, We
have come under the Centre so many

‘times. I think Kerala is your
daughter. The Centre must be kind
to 1t. Otherwise we will have to go

ang commit suicide. Please do net
allow ug to do that. I again request
you to take specia] care and take
pity on this poor girl. Give the
peqple some work. They are experts
and can do anything. Somewhere
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they are reading the papers and fight-
ing politics without any job. Let
them have some work. Give them
anything and they can handle it. They
are good experts at work. Find jobs
for them. That is the only way to
get some relief.

664

Thank you.

SHRI EBRAHIM SULAIMAN SAIT:
Mr. Vice-Chairman the hon, Home
Minister has come once again before
this House seeking approval for the
extension of President’s Rule for an-
other six months. Before I go into
the discussion and express my opinion
on the Resolution which is before
this august House, I would with all
responsibility refute all the gllegations
that have been made by my friend,
Mr. Palat Kunhi Koya, against my
Party, the Indian Union Muslim
League. The Indian Union Muslim
League, as you all know, ang as the
Govetrnment of Indig and the Gov-
ernment of Kerala understand, is a
perfectly wel] nationa] organisation
of the Muslim Minority of this coun-
try. We believe that we all are one
nation and, therefore, today we see
that at this time of emergency all
the people of this country, be it
Hindus, Muslims, Christiang or Sikhs,

.have stood as one man to repel Pakis-

tanm aggression. I am very sorry that
Mr. Palat Kunhi Koya has, at this
hour of trial during this time of emer-
gency when the whole nation stands
united tried to create dissensions
amongst us and has tried to shatter
the unity and the solidarity of the
people of this country. I am very
sorry to say that this ‘is the most con-
demnable and most criminal act
which g responsible Member of Par-
liament can commit. You know, Sir,
that there was an alliance, gn under-
standing, a coalition with the Mus~
lim League organisation in Kerala in
1960 and who was the man respon-
sible for that ? Shri Lal Bahadur
Shastri, the present Prime Minister
of India. Is there a man who under-
stands men ang matters better than
Shri Lal Bahadur Shastri? It was he
who came down to XKerala and who
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entered nto an underslanding with
the Muslim League of Kerala which
resulted in the success of the Unifed
¥ront Comprising of the Congress,
the PSP and Muslim League This
1s the position Now, there 1s 3 man
fiom UP, Mr Jam, who has gone
to Kerala as Governor He has tried
to understang the conditions existing
in Kerala He has studied the situa-
tion there He knows what the
Muslim League organisation 1s ana
what the 1deology and the policy of
the Muslim League organisation 1s and
has come to the conclusion that the
Mushm League 1s an orgamsation ot
the Mushim munority, which is giving
all possible help in the war effort
to repel Pakistam aggression Mr
Jain, the Governor of Kerala, in his
press conferences, in  his public
speeches has praised the Muslim
League for the role that 1t has played
during this emergency I am grateful
to him Now here 1s a gentleman,
Mr Palat Kunh: Koya, a man who
has been shunned by the electorate
1 would like to ask him how many
times he has contested for the
Assembly and Parliament Not once
or twice or thrice but half 3 dozen
times he has contested Never once
he has won The Muslims of Keraia
has shunned him They have defea-
ted him They have no confidence
m him He has no right to repre-
sent the people of Kerala Now for
Im to come and say as a ‘nomina-
ted’” Member of the Rajya Sabpna
that the Muslim League 1s doing such
ang such things 1s not only wrong bul
s absurd He cannol speak on be-
half of the Mushims of Kerala It
1> 1mpossible for a man who has
been defeated so many times, half a
dozen times, to come gnd say here

SHRI M N GOVINDAN NAIR
He is an elected Member

SHRI EBRAHIM SULAIMAN SAIT
that he represents Muslims

SHR1 JOSEPH MATHEN What

about you?
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SHRI EBRAHIM SULAIMAN SAIT
{ have not last any election there Ii
I am going to contest, I am sure I
am gomng to win

SHRI PALAT KUNH] KOYA This
will never happen

SHRI EBRAHIM SU(LAIMAN SAIT
1 was very calm and quet 1n lListen-
g to mm Therefore, Sir, I seek
vour protection and I woulg like
the House to give me a patient hear-
g So, this 1s the posifion A man
who  has been  defeated by the
electorate, a man whom the Muslims
of Kerala did not accept to be their
representative 1n the Assembly, or
in Parliament how can he speak on
behalf of the Muslims of Kerala’
This 1s what I ask I do not want to
differentiate between Muslims and
Muslims This 15 not my practice
That 15 not what I do 1 would like
to be friendly with all But if others
speak like this here, there 1s no other
go for me except to reply to them
We have to hit back in case we are
attacked

Now what 1s the position actually?
For true Nationalist Mushms, I have
all respect But nationalist Mushims
were nationalist Muslims before in-
dependence—when they were hHgnt-
ing against a foreign rule, and against
foreign domination Today they are
‘Sarkar” Muslims (Interruption )
Today they want to create gulf
between Muslims and Mushims and
try to take advantage of this for their
own selfish ends This 15 the position
The Muslrms of Kerala support the
Muslim League and stand sohidly be-
hind this organisation Mr Jain the
Governor, understands quite well
thms position The Citizens’ Council
was constituted 1n Kerala on the pro-
clamation of emergency There were s¢
many other Muslims present there 1n
the first meeting of the Council but
the Governor of Kerala called upon
Saiyed Abdur Rahman  Bafakhey
Thangal the President of the Kerala
State Muslim League, to move the
resolution condemning the aggression
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of Pakistan. We are thus united in
struggle against Pakistan aggression.
When the honour and the integrity of
the people of Indig are threatened,
we all stand together. But here
attempts are being made, criminal
attempts are being made, even on
the floor of this House to create dis-
sensions and create misunderstanding
between brothers and brothers. 1Is
it not disgraceful and criminal, Sir,
that at such a time when we are
fighting for our honour. for our inte-
grity and for our freedom, and when
our Jawans are engaged in heroi-
cally defending our frontiers. we
are raising such controversies? Now
at this stage when the country 1s
threatened by the enemies, when we
have to stand together, why should
Mr. Koya come forward and speak
like this? .

1 would like to bring to your atten-
tion one more point. The constitution
of the Indian Muslim League is here,
and the aimg ang objects laid down
are to create communal harmony in
this country and to live as brothers
with Hindus, Christians, Sikhs and
all others. This is our object. With
all responsibility let me say that no-
body will be able {0 point out a single
instance when the Muslim League
organisation or the Muslim League
leadership has acteg against the inter-
ests of the country or the people of
thig country. This is our record, Sir.
We Muslims are a minority people.
What we want is to safe guarg the
minority rights. It is a parliamentary
democracy that we are having in this
country. We are a minority, and
therefore, being a minority, we must
hav. an organisation to protect our
rights and privileges as guaranteed by
the Constitution. Now there is the
Penal Code. In, spite of the Penal
Code they have the Police establish-
ment to seo that these provisions of
the Penal Code are implemented. Can
anybody argue that just because the
Penal Code ig there robbers will not
commit theft and we can go about
leaving our houses and holdings open?
So also we should have an institution
to see that the rights guaranteed by
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the Constitution to the minorities are
broperly implemented. We are loyal
lo this country, we are loyal to the
Constitution, and we want to see that
the rights guaranteeq by the Consti-
tution to the Muslim minority are
implemented. This is what we want.
Is it criminal? Is it acting like a
traitor to try to safeguard our owu
interests as guaranteed by the Consti-
tution? If you say it is criminal . . .

SHRI JOSEPH MATHEN: It is
Criminal to organise communal parties.

SHEJ EBRAHIM SULAIMAN SAIT:
The Constitution guarantees that who
dre you tp call it criminal? The Con-
stitution of India which I hold sacred,
which I respect, what does it say? It
says that every Minority community
has got the right to organise for the
Protection of its rights. That is the
Constitution of thig country. If you
Say you have no right, you are doing
an injustice, your utterances are
against the Constitution. We want to
Protect our rights and live as citizens
of this country with equal rights and
Wwith equal honour together with our
brother Hindus, Christians, Sikhs, and
a]] others. This is all that we desire
and nothing more. If anybody says
anything against this motive we will
refute it with all our might and we
will say that it is criminal to deny
the rights to the minorities.

Sir, now coming to the resolution
before the House, I feel that it is
really very unfortunate that Kerala
has been denied the parliamentary
system of Government for the last one
Year. Every time the Government
has come forward with a new excuse
for the extension of the President’s:
Rule. One year ago it was a consti-
tutional breakdown when the Sankar
Ministrv was voted out of power.
Then we had President’s rule. After
six months we had mid-term elections.
Elections were held but I am sorry to
sy, as Mr. Ramachandran, our emi-
nent friend, hags pointed out, Congress
muddled. Congress was not able to
carry out things properly. Election
Wag held, members of the Assembly
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were elected, but these electeq mem-
bers were not given a chance to per-
form their duties. They were not
summoned so that they could come
together and discuss the possibility of
formation of a Government in Kerala.
This is why last time when this
motion came up before the House to
approve the President’s rule once
again I opposed it. I said that it was
a fraud against the Constitution, a
fraud against the democracy of this
country. The Parties there must have
been given a chance to see whether
any Democratic Government could be
establisheq there. Such a chance was
never given to the various parties and
it wag unprecedented, Sir, that the
members who were elected never saw
the Assembly Hall.

SHRI JOSEPH MATHEN: Never
deserved.

SHRI EBRAHIM SULAIMAN
SAIT: And again, for the third time
the Government has come forward
asking for approval of the extension
of the President’s rule in Kerala. This
time the reasons given by the Gov-
ernor are different. The Governor
says that we are having an emer-
gency. It 1s a national emergency,
a time when our frontiers are threat-
ened, when our integrity is threaten-
ed and when our honour is threaten-
ed. Therefore, this is a time when
we must forget all our differences
and not enter into election propag-
anda and bickerings and therefore
we must not have elections. To a
certain extent, this seems to me to be
a justifiable argument. But at the
same time the Governor further says
in his Report:—

“The general opinion in the State
is that if elections are held now
the results will be much the same
as they were in the mid-term elec-
tions. Shri R. Shankar, the last
Minister, shares this view. I fully
endorse this view.”

If the Governor had just given one
cause of national emergency and
pleaded for the extension of the Pre-
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sident’s rule, it is something that one
can understand. But to give this rea-
son that because no party majority
could be had there.,, the elections

" shou'd not be held, is irrelevant.

AN HON. MEMBER: Who is Shri
Shankar?

SHRI EBRAHIM" SULAIMAN
SAIT: Here it is said the ‘last Min-
ister’, but he was the last Chief Min-
ister and lost the election also. This
man is being consulted and thé Gov-
ernor agrees with his view about the
situation. Two things arise out of
this. One is, suppose the emergency
continues and the Governor is satis-
fied that there can be a <omfortable
majority for a single party, are the
elections going to be held? If that is
so, there is a contradiction. Then
again, suppose the emergency ends,
and if the Govérnor finds out that
there cannot be a single party majo-
rity, is the President’s rule to conti-
nue for ever? This is also another
contradiction. So, Sir, I feel that this
portion of the Governor’s Report is
irrelevant. It is for the people to
decide who should rule and who
should not rule. We cannot predict
elections, we cannot enter into poli-
tical astrology. As you know, in
England, after the Great War in 1944,
when the elections were held, every-
body thought that the Conservative
Party would come to power, and
that Sir Winston Churchil, the natio-
nal hero of Britain, would become
the Prime Minister. But what was
the results. It was the Labour Party
that won the elections; and the Con-
servatives lost. = We cannot predict
what will be the result of elections.
To say that only when we know that
we can have a single party majority
we will conduct election, is undemo-
cratic. Therefore, I say that this
portion of the Governor’s Report is
irrelevant.

Sir, regarding the position in
Kerala, I know that the Governor of
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Kerala, Shri Jain, has taken keen in-
terest in the affairs of Kerala. He has
presented Kerala’s case very ably
before the Finance Commission and
I know that he has also implemented
the recommendations of the Pay Com-
mission, But these things alone will
not improve matters. There are many
more things, many more burning pro-
blems, which are shouting for solu-
tion, as my learned friend, Shri
Ramachandran has put it. There is
an acute shortage of food; there is
chronic unemployment of the edu-
cated class and there is a deplorable
lack of industries. These are the
burning problems of Kerala. At-
tempts have not been made to solve

these very basic and chronic pro-
blems. Kerala has been let down
always. In the First Five Year Plan

it was let down; in the Second Five
Year Plan it was let down and in the
Third Five Year Plan it has been let
down. Kerala did not have any
major industries in all these three
Plan periods: One ship-building pro-
ject was sanctioned. It is still in the
air and nothing has come out of it.
Then again, the oil refinery project is
running into difficulty because the
Central Government wants to cut
down the size ang investment. The
Phyto-chemical project has disapp-
eared. A thermal power plant was
sanctioned but nothing has come out
of it. This is the situation. And as
for the food shortage, which is not
only acute but tragic, a lot can be
done if there is sincerity and earnest-
ness. We can improve the food situa-
tion by intensive cultivation of tapi-
oca. For this Government must go
all out to help the farmers by giving
them fertilisers and providing irriga-
tion facilities. As for fisheries, I
have to say that 75 per cent of sea
fishing throughout India is being car-
ried out in Kerala and 60 per cent of
it in Malabar area. But T am very
sorry to point out that the fishing
areas in Malabar, particularly Pon-
nani, Thanur, Parapanangadi and
such other places, have been neglect-
ed. If these places are improved by
providing better communication faci-

[8 NOV, 1965 ]

under Article 356 672
of the Constitution

lities and giving the fishermep incen-
tives and helping them with subsi-
dies, with trawlers and such other
things, not only will the food situa-
tion improve but the earnings of
foreign exchange also will improve.

Finally, I would like to suggest that
the Governor should constitute an
Advisory Council consisting of the
prominent members of the Assembly
who were elected in the last mid-
term elections. By nomination he
could have all the party leaders on
the Advisory Council and the Gov-
ernor could consult these members of
the Advisory Council on all impor-
tant matters relating to Kerala. This
will be a sort of miniature Assembly.

Thank you. -

SHRI D. THENGARI (Uttar Pra-
desh): Sir, the plea put forward by
the Government in favour of such
extension of the President’s rule for
a period of another six months in
Kerala is not quite convincing, Mat-
ters would have been different had
it been argued by the Government
that because of the national emer-
gency, because we are in an armed
conflict with Pakistan instigated by
China, it. has become impossible or
difficult to hold elections in any
part of the country. As a matter of
fact, if T remember aright, a respon-
sible, leading member of the ruling
party had the audacity to suggest that
elections should be brought oyt ear-
lier. For what reason, we do not
know. And in the face of such a
statement from a leading member of
the ruling party, just to suggest that
because of national emergency the
elections should not be held, is not
convincing. I should have liked the
Government to establish beyond all
doubt that in order to augment, to
reinforce, our defence efforts, it was
necessary to extepnd the President’s
rule there for another six months.
But that argument has not been put
forth. The extensiop has been based
upon the Report of the Governor of
Kerala which states—
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“The general opinion in the State
is that if elections are held now,
the results will be much the same
as they were in the mid-term elec-
tions,”
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Here, the Government has tried to
predict the election results—I do not
know with the help of which astro-
loger—because when he mentions
‘general opinion’, whose opinion it
is? Is it the opinion of a few vested
interests who surround him? As a
matter of fact, this extension involves
the question of principle. Even other-
wise, to say that even after six
months of President’s rule, the situa-
tion in Kerala has not improved,
does no credit to the Government. But
that apart, even if the President’s
rule would have been beneficial to
the State, it would not have been in
the interests of the State and in the
interests of democracy to continue to
extend such a rule because as Burke
said—For form of government, let
fools®contest; that is best which ad-
ministers best. We know, as the vota-
ries of democracy, that inefficient de-
mocracy is preferable to benevolent
despotism. Again, this is not the case
of Kerala alone. This trick of impos-
ing the President’s rule can be re-
peated in the case of any other State
which is likely to have a non-Con-
gress majority. So, in the interests
of democrary it becomes necessary to
oppose this extension, Of course
there is a provision in the Constitu-
tion and it can be resorted to for im-
posing the President’s rule. Article
356 of the Constitution says:—

“If the President, on receipt of a
report frem the Governor of a
State or otherwise, is satisfied that
a situation has arisen in which the
government of the State cannot be
carried on in accordance with the
provisions of this Constitution, the
President may by Proclamation—

(a) assume to himself agll or
any of the functions of the Gov-
ernjnent of the State and ...”
etc. etc.
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Now this has been given. But the
satisfaction must be objective not
merely subjective. And 1t is difficult
1o say that in case of Kerala the
satisfaction has been objective. There
were five other earlier instances of
the President’s Rule being imposed.
In the first place in June 1951, Dr.
Gopichand Bhargava’s Ministry re-
signed and on 28th June, 1951 the
first Proclamation under this article
was signed by the President. Second-
ly, when the Prakasam Ministry was
defeated on 15th November, 1956, the
President signed a Proclamation
under this article. Again, on 23rd
March, 1955 when the Travancore-
Cochin Ministry resigned and no
other Ministry could be immediately
formed, powers under this article
were invoked. Again the power was
invoked when on the 31st July, 1959
the Namboodirapad Ministry was dis-
missed and lastly on 25th January,
1961 when the Mehtab Coalition Min-
istry resigned and no other Ministry
could be formed, the President’s Rule
was imposed on Orissa. But in
every ohe of these cases a Ministry
was already there. It was function-
ing but there was a political break-
down. The existing Ministry simply
could not continue to function and
the President’s Rule became inevit-
able. These are genuine cases of
subjective satisfaction. But in the
present case no Ministry was allow-
ed to be formed. The Legislature
was not allowed to meet. No party
leader was called upon to try to con-
stitute a Coalition Ministry. The
normal machinery of the Government
was not allowed to function. 1t would
be ridiculous to assert that the Gov-
ernment of the State of Kerala can-
not be carried on in accordance with
the articles or provisions of the Con-
stitution when such a tria] has not
been given. Merely party position
cannot be a deciding factor.

Sir, to say that since there is no
absolute majority of any party in the
general elections President’s Rule
becomes  inevitable would not  be
correct because there are cases of
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coalition Ministries being formed and
functioning properly and there is no

reason why in any other State of In-.

dia such a coalition Ministry should
not be given g trial. Against this
background I am led to agree with
the observation of an eminent, impar-
tial and independent person like Mr.
M. C. Setalvad who remarked in his
article in the Indian Advocate of 2nd
November:

“What is more reprehensible s
the use of arbitrary and extensive
powers obtained by the executive
in the name of emergency, not for
the rea] purpose of the emergeéncy,
but for the ordinary purposes of
government.” .

Again I want to insist upon the
point that if it is established beyond
all doubt that for national emergency
and for augmenting defence efforts
postponement of elections is  inevit-
able, we would support the measure.
But in the absence of such an argu-
ment and a categorical statement from
the side of the Government it is diffi-
cult to support such an extension.
Thank you.

PROF. M. B. LAL (Uttar Pradesh):
Sir, I do not wish to repeat what I
said when the President’s Rule was
first promulgated. I had then, in brief,
pointed out that it would have been
possible to avoid the President's
Rule if the two wings of the Cong-
ress had not caredq to stand on their
prestige, had taken into consideration
the vital interests of the country, and
had consented to patch up their Jdiffer-
ences. 1 am sorry to note, sir, that
even in six months they have failed
to patch up their differences and this
is one of the reasons given by the
Governor for the continuance of the
President’s Rule. I am sure the party
which claims to command the confi-
dence of g great majority of the peo-
ple owes to itself and to the nation
to rise above minor differences, to
merge internal dissensions and to see
that parliamentary democracy func-
tions properly. I do feel, Sir, that the
people of Kerala should have been
given an opportunity to have their
say in the future political set-up of
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their State. Whepn the Constitution
laid down that the President’s Pro-
clamation, would be valid for six
months, the makers of the Constitu-
tion felt that the situation needed to
be reviewed at least after six months.
And I am sure in a democracy the
situation is not to be reviewed by the
Governor or by those who work on
behalf of the President but it is to
be reviewed by the people of the
State concerned. It is just possible
that the people of the State might
have felt the need of a stable gov-
ernment and might have compelled
certain parties to commit themselves
to a coalition government or, finding
that impossible, might have thrown
their weight in favour of any parti-
cular party and resolved the tension,
the deadlock, In a democracy, the
people, I feel should have been given
that opportunity, Now, I know that in
spite of my opposition this proposition
that is placed before the House by the
Government wil be passed as 14 has
been passed in the other House.

Sir, I would endorse the suggestion
made by a representative of the Mus-
lim League. If it 1s not possible for
us to hold new electiong and to have
a properly constituteq Legislative As-
sembly in Kerala, let us constitute an
advisory body comprised of the lead-
ers and certain other important per-
sons of the various parties of the
State duly elected by the people
themselves. If in India, faced with
an emergency, we are calling leaders
'of the different political parties for
consultationg and even evolving the
machinery of representative advisory
committees, I see no reason why it
should not be possible in the State
of Kerala. In the end I wish to say
a few words more about the edmir-
able speech delivered by the represen-
tative of the Muslim League just now.
We are all proud of the part played by
the Muslim citizeng of India in this
great emergency. They have no doubt.
by their act, proved that they are
as much concerned with the integrity
and welfare of the nation as any other
section of the Indian nation. Nations
ere born in periods of such suffer-
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ings and undoubtedly the part played
by the different sections of the Indian
nation in this emergency surely indi-
categ that our unity is more vital, and
more solid than the differences that
tended to disturb our Indian policy
some time ago and yet I do agree
with him that the safeguards that
are provided to the citizens of India
under the Indian Constitution are to
be duly guaranteed. It is the right of
the citizens belonging to the minori-
ties to claim from the nation that
these rights are duly protected. But
I wish to point out that the Muslim
community is not the only minority
community. There are other minority
communities also and if members of
the Muslim Community are afraid that
all members of the minority Com-
munity are not as secure as they
should be with regard to the protec-
tion of the rights of the minorily
Communities, I am sure they would
believe at least a section of the majo-
rity community also feels that the
rights guaranteed under the Consti-
tution should be a reality to all citi-
zens of the country. Will it not be
proper for the members of the Mus-
lim community to organise a party
or a political organisation that may
comprehend all those that are as
much concerned with the protection
of the rights of minorities and with
the protection of the rights of citizen-
ship as my friend the representative
of the Muslim League is? I am sure
if an attempt in that direction would
be made, he would be able to have
a greater impact on Indian politics
than he has been able to have to-day.
That is all that I have to say.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI JAISUKHLAL HATHI): At
the outest I may submit that there
can be no doubt from the views ex-
pressed by various Members here
that President’s Rule is by no way,
A substitute for a democratic set-up.
Weo would all wish that in every
State there should be a democratic
set-up but it is only when circumstan-
res so exist that there is no other
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under Article 356 678
of the Constitution
alternative to govern the State ac-
cording to the provisions of the Cons-
iitution, that article 356 has to come
mmto play. An argument was made
that under article 356 it is only when
the Government cannot be carried on
according to the provisiong of the
Constitution, then only this article
comeg into play and Mr. Thengari
cited several instances where it was
only when the Ministry resigned that
the President’s Rule was imposed on
the State. These arguments were also
made at the time when first we had
thig Resolution. Now we are proceed-
ing under sub-clause (4) and it is
for the extension or further continu-
ance 'of the Proclamation but even
then the Government has to take into
consideration whether there is a pos-

sibility of having a stable Govern-
ment
SHRI M. N, GOVINDAN NAIR:

So unless you are convinced, there
will be no electiong in Kerala? Won-
derful.

[ - .

and whether the circumstances exist
which  would show a possibility of
{forming a stable Government. It
was also argued that the emergency,
although we talked of it, did net
come in the way of a Congress lea-
der, to whom the statement is attri-
buted, advocating fresh elections but
the Member forgot that the idea was
very soon dismissed. In the first place
the Congress Leader or the President
71id not make such a statement and
f somebody had made, the Prime Mi-
1ister, the very next day, said that
there would be no general elections
during this period of emergency. The
emergency does exist, there is no
Joubt about it and if an election had
to be held in Kerala, with the con-
ditions there—we saw how passions
irose even between the Members of
Kerala itself earlier, and it would un-
leash all those passions on a much
wider and higger scale. The country
cannot afford to lose this unity which
my respected friend Prof. Lal just
mentioned. We have to maintain at
all costs the wunity.
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SHRI  JAISUKHLAL HATHI I
would even say that if the unity of
the couniry at thig stage is lost and
1f we lose the country, what 15 demo-
cracy?” Democracy will survive if
India survives and we are fighting
ior democracy, survival of democracy
S0 we must try to see that we do
nothing whereby our democracy 1s 1n
any way demolished or injured That
15 one thing

The other points that Members
rarsed were that several p ans and
deve opment projects suffered  beca-
cause there was not 3 democratic set-
up I may however say that th-
Government of Indig has taken great
rare to see that the projects do not
suffer for want of funds or any other
*hing If I may mention to the House
(1 the last year of the Third Plan
the Central assistance avallable was
only Rs 23 crores and the  State
2ould have given Rs 18 croreg and it
would have come to Rs 36 crores
avallable But looking to the progress
of the power projects, irrigation pro-
jects and other industrial projects we
sanctioned Rs 475 croies more Even
a couple of monthg back we still
thought that the power projects the
Idiky and others had to be expedited,
and although 1t was once decided be-
cause of the financial resources bemng
limited that the I8ik:i project should
be slowed down, we sanctioned ano-
ther Rs 562 crores So for this year
we have sanctioned Rs 10 crotes
for these Plan projects, mainly wrri-
gation power, fisheries and agricul-
ture, because we know that when
the State abounded in educated un-
employment the unemployment prob-

lem could be solved if industries
came ub Industries can come 1f po-
wer comes, and power would only

come when the projects are finalised
quicklv  Now the question of ther-
mal power, g plant for the purpose
was ralsed Now let us first of a1l see
that 1f the existing power projects are
completed quicker, we will get quic-

[8 NOV 1965 ]

under Article 356
of the Constitution

ker benefits Technically, 5 power pro-
ject may be sound and it can be feas-
ible also but it 15 really the bene-
fits that are accruing  quickly that
should be the guiding factor and
therefore, rather than start another
power project afresh, if we can com-
plete the existing power projects, that
would be much better and therefore
we have sanctioned about Rs five
crores Though they said tnat Dr
Rac himself hag said that there was
1eed for a thermal power  project
they also said that the Ceneral Gov-
ernment was indifferent to Kerala
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Now these two things do not go to-
gether Dr Rao 1s a representative of
the Government of India, and if he
says that there  should be thermal
power; 1t means that the Irrigation
and Power Mumistry in the Govern-

ment of India 1z not indifferent to
| Kerala But first things must be
| done first Also I would like to say

that I am vet tp see the representa-
tive of any State who comes forward
| and says that all that he wants 1n

the Plan 15 bemng given to him When-~
' ever we discuss their Plans, there 1s

bound te be a complaint from each
l S.ate that whatever a State wanted

has not been given to 1t And it s
because the finances are lhimited, are
restricted and we have f{g cut our
Plang according to the finances avail-
able

| SHRI M N GOVINDAN NAIR
Finally 1t comes to this that we are
not gomng to have a ‘hermal plant

SHRI JAISUKHLAL HATHI It
may be m the Fourth Plan, but not
in this year What 1 mean 1is that
we have given Rs {ten crores for
completion of the existing projects
'n the next Plan you may get it, 1
15 not that you will not get 1it, bui
whether we have to start a project
today and keep 1t lingering or to
vomplete the existing projects 1s the
only thing to consider now But no-
body is indifferent to Kerala Onec
Member referred to the Phvto-Che-
mieal project and said that 1t was
already sanctioned but that the Cen-
! tral Government gave 1t up because
of jndifference to Kerala There also
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I may explain that there was no
indifference on the part of the Gov-
ernment of India, The Government
of India tried its best to go ahead
with the project. What happened was
that the project report was prepared
by the Russian experts. Then, when
it was calculated, it was found that
the caffeine manufactured from the
prunings wag so costly that one ton.
of this product would cost a lakh of
rupees, one lakh as compared to
Rs. 18,000, at which it can be had
from  abroad, and as compared to
Rs. 50,000 at which the Bengal Che-
micalg are marketing the caffeine ma-
nufactured by them. Now woulg it
have  been economical for such a
project, or for the Kerala people to
produce an item which would cost
Rs. one lakh in place of Rs. 18,000,
the price of a ton of imported caffe-
ine? But still we did not let it go.
We then said, “Well, let us find some
.other way and see whether it would
be possible? And we examined the
alternative suggested of manufacture
of caffeine from tea waste alone, a
suggestion made by the Soviet ex-
perts. And there too, the examination
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made by the Indian Drugs and Phar- .

maceuticals Ltd. revealed that that
also would be very costly, Therefore
there was ng other allernative but to
let go that. Still we have not let it
go and we have suggested to the
State Government that if a smaller
plant is possible, we can go ahead.
Therefore it is not a question of our
being indifferent to Kerala.

Then they referred to the Kerala
Consultative  Committee and  Shri
Ramachandran

SHRI EBRAHIM SULAIMAN SAIT:

What about g ship-building yard
please?

SHRI JAISUKHLAL HATHI: That
is coming now. Then they refer-

red to the irrigation projects. As I
said, we have given Rs. two  crores
extra for irrigation projects,

SHRI M. N. GOVINDAN NAIR: Can
you give some figures regarding
acreage?

i
!

'

under Article 356 682
of the Constitution
SHRI JAISUKHLAL HATHI: In

the First Plan it was 75,290 additional
acres irrigated. In the Second Plan it
was, 108,150 additional acres irrigated
You said that not a single acre of
area has been irrigated, But it is
there.

SHRI M. N GOVINDAN NAIR: 1
did not

SHRI JAISUKHLAL HATHI: And
59,500 acreg will be irrigated by the
end of the Third Plan, and that is
why we have given additional money,
and the additional funds will enable
earlier utilision of the benefits, which
you wil now get, of the Neyyar, Chit-
turpuzha, Gayathri, Pothundi, Periyar
valley and Pamba Irrigation projects.
Of course we have only recently done
that. Therefore what I mean tq say
18 this that, ‘whatever questions you
have raised in the Consultative Com-
mittee, we have appreciated your diffi-
culties and we have tried to grappled
with the problems. Now they mention-
ed about the Water Transport Board.
There also we have tried fo find out
a solution, as to what could be done
for the employees who are discharged.
The difficulty is that it is under an
Official Liquidator, who had only to
act under the instructiong of the High
Coul.. So he cannot give money ac-
cording to his own wish; he has to go
to the High Court. Buf even there we

have discused it and we have said
that we should take a very lenient
view of thuse persons who are  dis-

charged and help them out.

Then there wag also the question
raised about food and about the food
policy. Complaint was made that the
ration supplied in Kerala was not ade-
quate. May I recal] for the benefit of
the Members of the Consultative Com-
mittee that this question was discussed
when the Home Minister was present?
Did the Home Minister not say that he
himself will take up this question with
the Food Minister? May I recall to
the Members of that Committee that
the Home Minister requested the Food
Minister to be present there and all
that all the Members of Parliament
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from Kerala, and other Members who
were present there, discussed it for
three hours, and the Home Minister,
after giving a hearing to the discussion,
again pleaded that something should
be done? Now the question ig this
that, after all, even supposing there
had been a democratic set-up, food
had to be obtained from the Food
Ministry, and the Food Ministry had
to look to the overall position of
availability in the country and do it.
Therefore it is wrong to say that in
the ubsence of a democratic set-up
Kerala has suffered. For example,
take the Fourth Plan. Now, normally,
I am sure that ng Members of Parlia-
ment as such, that no Member of Par-
liament from Kerala would have had
a chance to  discuss their  State’s
Fourth Plan with the Planning Com-
mission. But we specially requested
the Deputy Chairman of the Planning
Commission to come to this Commit-
tee, and all the Members of the Com-
mittee expressed their views on  the
Fourth Plan. I do not think that
in any State where there is a demo-
cratic set-up the Memberg of Parlia-
ment would have come there. Natu-
rally the Minister would have come.
Here you have got the Minister him-
self, the Home Minister and alsc the
Members.

5 P.M.,

SHRI M. N. GOVINDAN NAIR:
Then why not have the same pattern
everywhere?

SHRI JAISUKHLAL HATHI: But
1 started by saying at the very begin-
ning that I would never say that, and
1 share the view that President’s rule
is no substitute for a democratic set-
up. There should be 3z popular mi-
nistry and I started with that admis-
sion. But the only thing is. if it is
not there, or if it could not be there
becauge of certain circumstanceg or
conditions, then it  becomes all the
more the responsibility of the Centre
to see that on thig account the peo-
ple there do not suffer. That is why
we are taking this keen interest.
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Ihnere are a  number of industries
there. 1 have given the instance of
one—the phyto-chemical industry.
There are zlso other industries which
have been sanctioneq and some four
major industrial units are going
ahead. I quite appreciate that what-
ever may be the anxiety of the Cen-
tre, whatever may be the efforts on
the part of the Centre, the people
would feel the absence of a democra-
tic set-up. I have nothing to say
about it. The only point ig whether

that is possible now; and if it is not

possible, how can we administer the
State in the best possible manner in
the circumstances? I am not for a
moment going to suggest that it is
the only way, or that there is no bet-
ter way. I amnot for it and I would
not say so and nobody who is wedded
to democracy and who wants demo-
cracy to function, would say so. But
this is something here which has to be
done under the provisiong in
Constitution, when you cannot other-
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wise have a dembocratic set-up. That .

ig the reason why I have moved this
Resolution for the approval of the
House. Thank you.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

“That this House gapproves
continuance in force of the Procla-
mation (G.S.R. No, 490) issueg by
the Vice-President of India, dis-
charging the functions of the Pre-
sident, on the 24th March, 1965,
under article 356 'of the Constitu-
tion, in relation to the State of
Kerala, for a further period of six
months with effect from November
11, 1965.”

The motion was adopted.

THE VICE-CHAIRMAN: The House
stands adjourned till 11 A M. the
day after tomorrow.

The House then adjourned
at three minutes past five of
the Clock till eleven of the
clock on Wednesday. the 10th
November, 1965.

i
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